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LOK SABHA 

Friday, 22nd April, 1955

The Lofc 5abha Tnet at Eleven of the 
Clock

[M r . S pea k e r  in the Chair] 

QUESTIONS AND ANSWERS 

(See part I)

12-07 P.M.

PAPERS LAID ON THE TABLE

P resid en t 's  A c ts  re  A n d h r a

The MinistcTr of Home Affairs 
(Pandit G. B. Pant): I beg to lay fin

the Table a copy of each of the fol­
lowing Acts, under sub-section (3) 
of Section 3 of the Andhra State 
Legislature (Delegation of Powers) 
Act. 1954:

(i) The Madras Entertainments 
Tax (Andhra Amendment) Act, 
1955 (President’s Act No. 2 of 
1955). [Placed in Librarv. See 
No. S-140/55.]

(ii) The Andhra Requisitioning 
of BuildMgs (Amendment) Act, 
1955. (President’s Act No. 3 of 
1955). [Plftced in Library. See 
No. S—141/55].

(iii) The Andhra Cinemas (Re­
gulation) Act, 19R5 (President’s 
Act No. 4 of 1955). [Placed in 
Library. See No. S-142/55.]
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A m e n d m e n t  t o  In d ia n  Am C r a f t  

R u le s

The D e i ^  Miiiister c f Gommioii. 
€«fioiis (Sim iU j Bahadur): I to
lay on the Table, under sub-section
(3) of Section 5 of the Indian Air­
craft Act, 1934, a copy of the Minis­
try of Communications Notification 
No. lO-A/7 4 .5 3 , dated the 12th Octo> 
ber, 1954, together with an Explana­
tory Note, making certain furUier 
amendments to the Indian Aircraft 
Rules, 1937. [Placed in Library. See 
No. S—143/55].

A m e n d m e n t  t o  T ea  R u le s

The Minister of Commerce and In- 
dwtry (Shri T. T. KrishnamacliaiiX:
I beg to lay on the Table, under 
KUb-section (3) of Section 49 of the 
Tea Act, 1953, a copy of the Notigca- 
tion No. S.R.O. 656, dated the 19th 
March 1955 making certain amend­
ment to the Tea Rules, 1954. [Placed 
in Library. See No. S—144/55].

A m e n d m e n t  t o  E sta te  D u t y  R xtles

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): I
beg to lay on the Table, under sub­
section (3) of Section 85 of the Estate 

Duty Act, 1953, a copy of the NotM- 
ration No. S.R.O. 5, dated the 6th 
April, 1955 making certain further 
amendment to the Estate Duty Rules, 
1953. [Placed in Library. Sete Na 
S—145/55].

D e cl a r a t io n s  of  E x e m p t io n  ttnder 
R e g ist r at io n  of  F oreigners A ct

The Deputy Minister of Communi- 
cations (Shri Raj Bahadur); On be­
half of the Deputy Minister of Home




